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dual sector or Project The Annual Plan 
of A ndbia Pradesh for 1972-71 is 
Rs. J05 croies of which C cntial assistance is 
Rs. 46 56 croics

Secular Adoption Code

3835 SHRI M S SfVASAMY Will 
the M inistu of LAW AND JUST K b  be 
pleased to stale

(a) whether the attention ol Government 
has been diawn to a news repoit appedrmg 
in the H indus ton  T u rn s  dated I he 29th 
March 1972 under the caption ‘ Secular 
adoption code, an immediate need” , and

(b) if so, the reaction of Government 
thereto ?

THL M lN lSTf R OF STATl IN THF 
MINIS1 RY OF LAW AN D  JU S 1 1C L (SllR l 
N II1R A J SINGH CTlAl'UHARY) (a) \ e  , 
Sir

(b) Steps are being taken for undertaking 
a comprehensive legislation on (he subject

Salandi P io jee t Estim ates

3 M 6 SHRI KUM AR MAJH1 W 'llth e  
Mmistei of IRRIGATION A N D  POW1 R 
be pleased to state

(a) what were the initial plan estimates 
of Salandi project and what w is the ptobable 
time duimg which the said project wa> to be 
completed, and

(b) when the pioiect was started and 
what am ount has been spent on it so far 1

THL DEPUTY M 1N JSILR IN T1IL 
MINISTRY O F IRR IG A TIO N  AND 
POWER (SHRI B N  KURLfcL) (a) and
(b) The Salandi Piojcct approved m October,
1969 at an estimated cost of Rs +65 60 
lakhs was expected to  be completed m 1965 
The revised estimated cost of the scheme is 
assessed R* 1427 68 lakh>, out of which 
about Rs. 1400 lakhs have been spent till 
now. The dam, ban age and  main canal have 
been completed. Only gate installation and 
some of the wojks on distnbution s\stem  
remain to be completed. •

Com pensation Paid to Fam ilies Effected
b j Subm erged Area of ^ulandi 

Project in OriBsa

1M 7 SHRI KUM AR ViAlHI Will 
the Munster of IRRIGATION AND POWER 
be pleased to stile

(a) whethei a laige num tm  ot families 
mostly adivasis have been di placed ds a 
result of the Salandi Project in the Keonjher 
D istrict ot Orissa,

(b) the l Uc of compensation i'lven to 
llic taimiiics tor each aeie ot land which has 
been aflected b\ the Protect,

(c) the numbcj of families which have 
not rccc’H d any compensation so / lr and 
the time Government will u*ke to lmalise 
settlement of their claims and

(d) whethci casvS have been repisteied
against a targe nun hti of f u i'ics who
wanted to  acquire fcliow I md* foj tbeu
settlement *

THE DI PI 1 \ M lM V ll t tO F  IRRIGA­
TION AND PO W IR  (MJRI B N
K U R L I l)  (a) to (a) ln fum ation  is being 
collcctt 1 from t h e  Stati Oovci mu nt and 
will be h id  on the Tjbl« ot t ' i e  IIou>e

Coffee P lantation St heme m  In d h ra  
PradebK

SHRI P N \R A S iM H A R l DDY 
Will the MiniMct of 1 OR1 k .N  1R YDt te  
pleased to st *t_

(a) w b u le r  a n  Scheme ro» Co*kc plan­
tation has been tiken  up jr* Anohra Piadesh, 
«nd

(b) il so, Hie p ioguss tiiejvv.1 *

r i i i  j ) i i » u n  m i n i s u r  in  i i j l
MINIS 1 R Y O I 1 O Rl 1GN I R \D l  (SHRI 
A C G I O R G l) (a) \  es, Sir

(b> J lit 1 oic >t iK pa ith u n t ol \ndh ra  
Ptade'-h is cvccuting a eiun >, loi cultivation 
of coflce m Visakapainai > *ntl 1 a s t  Godavau 
Districts * incc 1960-ol 1 ik  nica planted
with eortce till 1971 eomt t»* J 229 acres.




